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EXECUTION APPLICATION NO: 24 of 2023

(U/S. 18 rhv S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls PG College

Through Its Authorized Representative
Arvind Srivatsava, Trustee

Saket Girls PG College, Gaighat Road,
Dahilamau, Pratapgarh, Uttar Pradesh.
Pin Code: 230001

Mob No: 9838107210

Email Id: Admin@Saket.Education

1. State of Uttar

VERSUS
Pradesh

Through Chief Secretary,

101, Lok Bhawan, U.P. Civil Secretariat,
Vidhan Sabha Marg, Lucknow, Uttar Pradesh
Pin Code:- 226001

Phone No: 0522-2289212/2289296,

Email 1d: CSUP@NIC.IN

2. The Executive Officer,

Nagar Palika Parishad, Belha Pratapgarh. Uttar Pradesh
Pin Code: 230001 w

Mobh No: 7355038052

Email 1d: EONPPPRATAPGARH@GMAIL.COM

3.The Principal Secretary,

Public Works
Department,

Government Of Uttar Pradesh,
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Raj Bhavan Colony,The Mall Avenue,

Lucknow,Utlar
Pradesh,

Pin Code:-226001,
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Email 1d:-NR.GOKARN@NIC.IN

4. The Superintendent Engineer (Civil)/ Executive Engineer,

Public Works Department,
Construction Division:2,
Bela Pratapgarh, Uttar Pradesh,

Pin Code: 230001
Phone No:-05342

-220270/220997/94 15457258

Email Id: PWDPRATAPGARHCIRCLE@GMAILL.COM
5. The Director, Directorate of Local Bodies, Up

Room No. 2006. Second Floor, Office OF Dircclor, Local Bodjes, Uttar p

Plot No. 18, Sector 7. Gomti Nagar Lucknow
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wiveeenen.APPLICANT

radesh.
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Maob No: 9454417492

Email 1d: COMMALL@GNIC.IN

RESPONDENTS

.......................

The humble affidavit of the applicant abovenamed

MOST RESPECTFULLY SHOWETH:

1. That the present affidavit is filed to bring on record the current
status of the situation prevailing at the Applicant College premises.
This affidavit aims to apprise this Hon'ble Tribunal of the severe
and ongoing damages suffered by the Applicant College and its
female students due to the continued non-compliance of the
Respondents with the orders of this Hon'ble Tribunal, particularly
the order dated 28.08.2024, and to seek compensation for the
significant losses incurred, alongside interim relief until a thorough
assessment of the damages is conducted.

2. That the deponent is the Applicant in the above-captioned
application and is fully conversant with the facts and circumstances
of the case. The deponent is competent and authorized to swear this
affidavit on behalf of the Applicant College.

3. That this affidavit supplements the previous pleadings and
submissions made before this Hon'ble Tribunal concerning the
subject matter, The necessity for this supplementary affidavit arises
from recent events that have significantly impacted the Applicant
College and the surrounding community, necessitating urgent
attention and remedial action.

4, That the damage caused to the Applicant institution is continuing
in nature, having started in 2019, with the situation deteriorating
each year due to the persistent non-compliance by the Respon.dems.
This continuing negligence has caused severe financial,
infrastructural, and academic losses, severely affecting both the

/L,

institution and its students.
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5. That the Applicant College has been submerged in drain water for

an extended period, causing irreparable damage to the

infrastructure. Despite multiple orders from this Hon'ble Tribunal,
including the judgment dated 01.07.2022 and subsequent orders
dated 07.08.2023 and 28.08.2024, Respondent No. 2 (Nagar Palika

Parishad, Pratapgarh) has not implemented effective drainage
measures, causing prolonged waterlogging.

6. That despite clear directives issued by this Hon'ble Tribunal in its
previous orders, the Respondents have persistently failed to
comply with the mandated mecasures aimed at alleviating the
environmental and infrastructural issues faced by the Applicant
College. Respondent No. 2 (Nagar Palika Parishad, Pratapgarh) has
Yet not paid the interim compensation of Z5,00,000 awarded to the
Applicant by the order dated 28.08.2024. The failure to comply

with the Tribunal's orders has further aggravated the suffering of
the Applicant College.

7. That the lack of compliance by Respondent No. 2 requires
immediate action, and in such circumstances, it is humbly prayed
that Respondent No. 1 (State of Uttar Pradesh) being the
supervisory authority, may be made the guarantor for enforcin g and
realizing compensation from Respondent No. 2 as directed by this

Hon'ble Tribunal, and appropriate statutory measures may be taken

for enforcement.
8. That the failure of the Respondents to comply with orders is not

merely a procedural lapse but a continuation of a pattern of neglect

and inaction that has characterized their conduct throughout these

proceedings. This non-compliance undermines the authority of this

Hon'ble Tribunal and has had tangible, adverse consequences. The
continued inaction has allowed the environmental and
infrastructural challenges faced by the Applicant College to
worsen, unchecked by any corrective measures that should have
been initiated following the Tribunal’s order, This disregard for the
Tribunal's directive not only reflects a lack of commitment to
resolving the issues but also jeopardizes the safety, health, and

well-being of all those impacted by the Respondents' Ongoing non-

compliance. ﬁ
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9. That the sustained inaction by the Respondents have resulted in

extensive infrastructural damage, significant educational

disruption, and severe health and environmental hazards. The
Applicant College has incurred substantial financial losses due to
property damage, interruption of academic activities, and
fiecessary  emergency measures undertaken independently to
mitigate immediate risks.

10. That the current state of affairs is untenable and demands
immediate and decisive intervention to prevent further harm and to
restore safe and functional conditions at the Applicant College and
the surrounding community.

11. That the Applicant College has made repeated efforts to draw the
attention of the Respondents to the crisis, but to no avail. The
Applicant submitted letters dated 07.09.2024 and 18.09.2024,
requesting the Respondents to comply with the order dated
28.08.2024. The Applicant further apprised the Respondents of the

stalled drainage construction and the rising drain water levels,

which had reached over 8 feet inside the campus. Despite these
earnest appeals, no action was taken, forcing the Applicant to
approach this Tribunal once again.

12. That on 27.09.2024, the situation became critical when the drain
water rose to over 10 feet, submerging the entire College,
destroying the infrastructure, and breaking two walls. In this state
of emergency, the Applicant immediately wrote to the
Respondents, pleading for urgent intervention. However, the lack
of response from the Respondents aggravated the situation further,
Jeaving the College in complete ruin.

13. That despite the emergency conditions, the Respondents did not act
in a timely manner, and only after much delay did SDM, Sadar and
Executive Officer (NPP) initiate a minimal response on 29.09.2024
and 30.09.2024, attempting to drain the water. However, the
actions were too little and too late, as irreversible damage had
already been done by then. The female students and staff of the
College were unable to access the premises, and the campus
remains submerged, causing severe disruption to the academic

calendar and daily operations.
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14. That the applicant college suffered devastation due to the

Respondents' non-compliance with the order dated 28.08.2024
passed by this Hon'ble Tribunal. Had the Respondents complied,
the flooding and severe damage to the College’s properties—
classrooms, labs, offices, and critical resources—could have been
avoided. Even after 20 days have passed, large parts of the College

remain submerged.

Photographs annexed herewith, marked as Annexure No. Al

clearly show the extent of damage and the incompetency of the
Respondents, including the trench dug in front of the College that
SCIVes no purpose and blocks access. The continued non-
compliance has led to the destruction of resources, severely

impacting the female students' education and the College's
functionality.

. That in response to the severe damage caused to the infrastructure,

resources, and other miscellaneous aspects of the Applicant
College due to the flooding and prolonged waterlogging, the
Managing Committee of the Applicant College, in its emergency
meeting dated 03.10.2024, resolved to form a Loss Assessment
Committee. This committee was constituted to assess the losses

and draft a detailed report. The following members were appointed

to the Loss Assessment Committee:
1. Dr. Nilima Srivastava, Principal, Saket Girls PG College,

Dahilamau, Pratapgarh

2. Dr. S. P Tripathi, Former Dean, Education, Dr. Ram
Manohar Lohiya Awadh University, Faizabad

3. Dr. Shiv Mohan Pandey, Retired Principal, Indira Gandhi PG
College, Gauriganj, Amethi

4. Mr. K. P. Chaturvedi, Advocate, Income Tax, Former
President, UP Tax Bar Association

5. Mr. Anuj Khandelwal, Charlered Accountant

6. Mr. Sunil Kumar, Retired Engineer, Development Authority,
Moradabad

7. Mr. Ram Shiromani Singh, Retired Sports Lecturer, Inter
College, Delhupur, Pratapgarh, Former Secretary, District
Sports Committee, Pratapgarh, Former Nationa] Coach,

Volleyball

A
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8. Mr. Himayatullah, Social Worker/Parent
9. Mr. Vishambhar Nath Tripathi, Retired Lecturer, Agriculture
Science, Inter College, Delhupur, Pratapgarh
10. Dr. A. K. Sharma, HoD, B.Ed Department
A copy of the Resolution passed by the Managing Committee

forming this Loss Assessment Committee is annexed herewith and

marked as Annexure No. A2

16. That the report dated 08.10.2024 submitted by the Loss assessment
committee suggested that the entire College infrastructure has been
severely damaged due to prolonged submersion in drain water.

According to the report the estimated cost for restoring the

infrastructure (excluding  structural damages), including
classrooms, laboratories, administrative offices, transport facilities,
Gymnasium, Electrical and electronic equipments, Libraries and
furniture, stands at 349.34.641/-.

17.That the once thriving flora of the campus, which provided
environmental benefits and aesthetic value, has been completely
destroyed due to the prolonged waterlogging. The college had over
113 documented different species of plants and trees including but
not limited to medicinal plants, which all stands destroyed at this
point. The estimated cost to restore the greenery of the campus is
over 22,00,000/-.

18. That the College’s rainwater harvesting system, which played a
critical role in water conservation and rain water management, has
also been rendered inoperative and will cost 25,00,000 to restore.

19. That additionally, two submersible pumps and boring systems,
essential for providing water to the College, have been irreparably
damaged, resulting in a further loss of Z1,00,000,

20. That even the septic tanks installed at college are irt‘eparably
damaged causing the toilets to choke and unusable for the students.
A Loss assessment report of College Infrastructure Resources
(Excluding Structural Damages) prepared by Loss Assessment

I- committee is annexed herewith and marked as %

21. That several crucial documents and records, including 10 years of

admission records, student forms, scholar registers, aff;

liation
records, and land records, have been completely destroyed. The

/Q,
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cost of restoring these records and the mental agony caused by their
loss is estimated at 22,00,000.

That the ongoing crisis has had a disastrous impact on the students,
particularly the girl students, many of whom come from
economically weaker sections and rely on the Applicant College
for affordable education. The prolonged disruption of academic

activities has forced many students to withdraw from the College

- That in view of the significant academic losses and the drastic

decline in admissions and student dropouts due to the severe
flooding and waterlogging at the Applicant College, the Managing
Commiittee of the Applicant College, in its emergency meeting
dated 03.10.2024, resolved to form a Loss Assessment Committee.
This committee was constituted to assess the academic losses as
well as the losses resulting from declined admissions and dropouts,
and to prepare a comprehensive report. The Loss Assessment
Committee comprises the following members:
1. Dr. Nilima Srivastava, Principal, Saket Girls PG College,
Dahilamau, Pratapgarh
2. Dr. 8. P. Tripathi, Former Dean, Education, Dr. Ram Manohar
Lohiya Awadh University, Faizabad
3. Dr. Shiv Mohan Pandey, Retired Principal, Indira Gandhi PG
College, Gauriganj, Amethi
4. Mr. Anuj Khandelwal, Chartered Accountant
5. Mr. Himayatullah, Social Worker/Parent
6. Dr. A. K. Sharma, HoD, B.Ed Department
A copy of the Resolution passed by the Managing Committee
forming this Loss Assessment Committee is annexed herewith and

marked as Annexure No. A4

That the report dated 10.08.2024 as submitted by the committee
shows that unsanitary and unsafe conditions caused by the ongoing
waterlogging have led to a severe decline in admissions. The
College, has witnessed drastic decline in new admissions and huge
number of drop outs due to the hazardous environment, This
decline has caused a financial loss of over ¥ 26558000°- (since
academic year 2023-24). Many students, particularly female

students from economically weaker and underserved section of

society, have been forced to drop out, and the educational future ofﬁ/

(7)
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these students has been jeopardized. The Applicant humbly seeks
compensation for the loss of educational opportunities and
psychological harm caused to these students and to the institution.
Report submitted by Loss Assessment committee is annexed
herewith and marked as Annexure No. AS

That on 02.10.2024, for the first time in the College’s history, the
institution was unable to celebrate Gandhi Jayanti or hoist the
national flag due to the severe waterlogging. The students and
teachers, particularly the female members of the staff, were
deprived of their right to participate in this important national
celebration. This was a matter of immense humiliation and
emotional distress for the College community. The Applicant
addressed a letter to the Respondents on the same day, notifying
them of the College’s inability to function under these

circumstances, yet no response or relief was provided. A copy of

Letter dated 02.10.2024 is annexed herewith and marked as

Annexure No. A6

That again on 14.10.2024, the Applicant submitted another letter
to the Respondents, pleading for immediate relief to allow the
College to resume normal academic activities. Further, applicant
informed the respondents of scheduled events like Birth
anniversary celebration of Sir Syed Ahmed Khan on 17.10.2024
which will witness various distinguished guests and Inter
University Fencing Competition on 18.10.2024. However, this plea
was met with complete silence, further demonstrating the
Respondents’ blatant disregard for the educational rights of the
female students and their duty toward the Applicant institution. A
copy of Letter dated 14.10.2024 is annexed herewith and marked

as Annexure No, A7

That due to the Respondents’ persistent inaction, the female
students of Saket Girls” PG College have suffered the most. Their
education has been severely disrupted, and their future s at risk.
Many students, due to the unsanitary and unsafe conditions of the
campus, have been forced to drop out, while others are unabje to
focus on their studies due to the uncertainty surrounding the
reopening of the College. It is pertinent to mention here that

University has scheduled Examinations in November, 2024. The

/QL
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ongoing crisis has jeopardized their academic careers, and the
psychological impact on these young women is significant. The
Applicant prays for compensation for the loss of educational
opportunities and the psychological harm inflicted on the girl
students.

That the damage to the infrastructure is so extensive that the
Applicant institution had to approach MNNIT Allahabad,
Prayagraj, a reputable institution of technical expertise, for a
comprehensive loss assessment as the extent of the damage had
gone beyond the capability of a chartered architect to assess. The
Applicant submitted a formal request for the assessment via letter
dated 21.09.2024. MNNIT Allahabad formed a committee, which
after conducting an initial survey, quoted a fee of 11,80,000/-
(inclusive of GST) through a letter dated 14.10.2024 for
conducting a detailed survey and complete loss assessment. The
Applicant, being financially distressed due to the losses caused by
the Respondents, is not in a position to pay this amount. The
quotation dated 14.10.2024 is annexed herewith and marked as
Annexure No. A8

That the Applicant College, due to the severe financial strain
caused by the Respondents' inaction, is unable to bear the cost of
the loss assessment. It is respectfully prayed that this Hon'ble
Tribunal direct Respondent No. 2 to bear the charges for the loss
assessment to be conducted by MNNIT Allahabad as it is the
Respondents' gross negligence that has led to the current situation,
and that Respondent No. 1 be made the guarantor for thijs payment.
This is essential given Respondent No, 2’s history of nop-
compliance, as it has not yet paid the interim compensation
awarded by this Hon’ble Tribunal,

That despite the efforts of the College administration, the female
students of the Applicant College continue to suffer due to the
unsanitary and dangerous conditions. Their education hag been
severely disrupted, and many have been forced to Withdraw, The
psychological harm caused to these students is significant, ang their
academic future is at risk. The Applicant prays for CoOmpensation
for the loss of educational opportunities and the Psychological

impact on the students, whose futures are now in jeopardy

T

(9)
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The Ongoing situation has caused extreme mental agony and
harassment (o the Students, faculty, and administration of the
College. The destruction of the College infrastructure, academic
disruption, and the continued non-compliance by the Respondents
have caused irreparable harm to the reputation of the College, once
recognized for its excellence in girls' education. The Applicant
College in NAAC Accredited has been awarded Swachh Bharat
Mission Awards and recognized as the best institution for girls'
education in the district. This inaction has tarnished its legacy.

That the mental agony, harassment, and humiliation endured by the
students, faculty, and administration due to the non-compliance of
the Respondents ig immeasurable. The Applicant prays for
compensation of 10,00,000 for the mental distress caused to the
students and staff.

That the Applicant seeks total compensation of 23,30,92,641 for all
loss limited to infrastructural damage, destruction of records, loss
of admissions, environmental damage, and the mental agony
caused to the students and staff in addition to the actual loss
incurred due to structural damages, which are yet to be fully
assessed by MNNIT Allahabad or another technical expert
institution.

That this Hon'ble Tribunal may also take appropriate statutory
measures to ensure that Respondent No. 1 enforces the payment of
the compensation and ensures compliance with the Tribunal’s
orders. The Applicant humbly requests that this Hon'ble Tribunal
take necessary steps to enforce the orders in light of the continued
non-compliance by Respondent No. 2. |

In light of the above facts and circumstances, the Applicant humbly
requests this Hon'ble Tribunal to take the necessary steps to ensure
that justice is delivered, and the rights of the female students and
the Applicant College are safeguarded.,

That in consideration of the Respondents' historical record of non-
compliance, it is respectfully advanced that this case may not be
disposed of until the achievement of a conclusive resolution of the
matter. This prayer is premised on the necessity to ensyre full

compliance by the Respondents with the Hon’ble Tribuna|'s

Q
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mandates and to secure the execution of substantive measures to
ameliorate the environmental harm occasioned.

37. That the Applicant, therefore, humbly prays for the issuance of
immediate and stringent directions to the Respondents for strict
compliance with the orders dated 28.08.2024, 07.08.2023,
01.07.2022, 15.02.2022, in accordance with the provisions of
Section 25 of the National Green Tribunal Act, 2010 thereby
safeguarding the rights and interests of the applicant and promoting
environmental conservation.

38. That the Applicant further prays for the following specific interim

a. That the Respondents, particularly Respondent No. 2
(Nagar Palika Parishad, Pratapgarh), be directed to take
immediate and effective steps for the complete removal of
polluted drain water from the Applicant College premises
through sustainable drainage solutions, ensuring no further
waterlogging occurs.

. That the Respondents be directed to ensure comprehensive
clearing and maintenance of all relevant culverts and
drainage pathways, thereby restoring the natural water
flow and preventing future waterlogging in and around the
Applicant College.

. That the Respondents be directed to ensure the deployment
of dedicated sanitation and maintenance teams, under
appropriate supervision, to conduct regular cleaning,

disinfection, and monitoring of the College premises and

the surrounding areas, ensuring a safe and sanitary

environment for the students and staff.

. That the Respondents be directed to implement preventive
measures, including the application of insecticides,
repellents, and pest control treatments, to mitigate the
health risks associated with stagnant water and potential
pest infestatioﬁs.

. That the Respondents be directed to pr-ovide all essential
infrastructure, including but not limited to generators,
inverters, computers, printers and water supply systems, to

facilitate the smooth resumption of basic academic

(11)
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activities at the Applicant College for temporary per iod
until permanent restoration is achieved.

That the Respondents be directed to undertake immediate
cleaning and restoration of the septic tanks and rainwater
harvesting systems, ensuring that these essential facilities
are fully operational for the day-to-day functioning of the
Applicant College.

That the Respondents be directed to pay compensation as
documented in the loss assessment report to the Applicant
College for all documented losses and damages, including
damages to infrastructure, equipment, records, and
administrative costs.

That interim compensation be awarded to the Applicant
for the financial losses incurred due to the significant
decline in student admissions and the continued
submersion of vital resources, including classrooms,
records, furniture, and infrastructure.

That Respondent No. 2 be directed to bear the full costs of
the loss assessment to be conducted by MNNIT Allahabad
or any other reputable technical institution, and that
Respondent No. 1 (State of Uttar Pradesh) be made the
guarantor for the payment of such costs, given Respondent
No. 2's persistent non-compliance with this Hon'ble
Tribunal's orders.

That the Respondents be directed to compensate the
students for the educational disruption and losses caused
by the continued non-compliance, particularly considering

the severe impact on the female students of the Applicant

College.

That the Respondents be directed to ensure that the

Applicant College is made accessible by constructing a
temporary culvert over the trench dug in front of the
College gate, allowing college busses, students and staff'to
safely access the College.

That this Hon’ble Tribunal may issue gy, further
directions as are necessary to ensure the fy]] compliance of

the Respondents with its orders, and to enforce the timely

(12)
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and effective execution of the remedial actions required in
the interest of justice.

39. That the Applicant remains committed to cooperating with all
directives of this Hon'ble Tribunal and seeks its esteemed guidance
and intervention to ensure swift and just resolution of the matters
outlined herein.

40. That in light of the aforementioned facts and circumstances,
Applicant respectfully requests this Hon'ble Tribunal to take this
affidavit on record and incorporate it as part of the ongoing

Execution Application for comprehensive consideration and

appropriate QA d\x& a\@ t—
ol 1 S ;
\/Dy{ﬁENT
Date: 15.10.2024 APPLICANT
Through
( HIT SRIVASTAVA) (RAVINDRA LOKHANDE)
(Advocate) (Advocate)
Enrollment No. UP 01215/2017 Enrollment No. MAH 01633/2015
Chamber No. 18, OId Building Chamber no. 318, New Lawyers Chamber, _
High Court, Allahabad Bhagwan Das Road, Supreme Court of India, New Delhi
Mob No. 8285872355 Mob No. 976999351 |
E.Mail: Advo.Harshit@email.com E.Mail: advravilokhande/@gmail.com
VERIFICATION

I Arvind Srivastava, S/o Late Radhey Mohan Lal, aged about 67 years
R/o 87 C Gaighat Road, Dahilamau, Pratapgarh, Uttar Pradesh, do
hereby verify that of paras 1 to are true to my personal
knowledge and paras to are believed to be true on legal
advice and that I have not suppressed any material fact,
OVS S AN

DATE: 15.10.2024 APPLICANT

-
-

PLACE: PRATAPGARH, UTTAR PRADESH \/
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'NTHE HONOUR ARy f; NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO: 24 of 2023
(UIS_ 18 140 S, 25,26 @28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College ..... APPLICANT

Versus

State of Uttar Pradesh & O ..... RESPONDENTS

AFFIDAVIT

I, Arvind Srivastava, S/o Late Radhey Mohan Lal, aged about 67
years R/o 87 C Gaighat Road, Dahilamau, Pratapgarh, Uttar

Pradesh, do hereby solemnly affirm and declare as under:

I. That I am an authorized applicant in the present matter and am
well conversant with the facts and circumstances of the present case

and competent to depose with respect hereto.

2. That I state that the statement of facts contained in the
accompanying Affidavit has beep drafted by my counsel on my
instructions, and the same is true to my knowledge as gained from

different sources. That nothing contained therein is false, and
Q 9
epon;} A

Verified on this 15" day of October, 2024 that the contents of the

nothing material has been concealed therefrom,

Verification

tbove Affidavit are accurate to my knowledge as gained from the

ecords. That nothing contained therein is false, and nothing

material has been concealed therefrom. ’&V\@‘Zf &—‘L/ﬂ UAQ_—
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IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(UZS. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT
Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

Photographs of Drain Flooded Campus, Trench dug in front of

College Gate and Damaged Infrastructured
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Note: aarden

o
¥
!
B

|

Latitude: 25 926642
Longitude: 81.978%64 :
Elevation: 117.0123m

Accuracy: 10.6 m . \,
Time- 09-26-2024 10:27 i&’ 2

P PP .

| atitude: 25 926552
Longitude: 81.978941

Elevation; 116.7123 m
Acc 211.9m
Time: 09-26-2024 1029

e

o,
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feias : 30.09.2024

Z=pmCC
CETER-R]
mpe --B
B o5
eol2a®
[= LS )
BBy
TN -
;d‘ a2
RE RN
oS
= BN
T
= 3 4

Latiiude 2 \

Longude s
Bevation 113711442 m
Aoturacy 59m

T 00302004 1606 s 2
Nole. garden e Vo O

1A
v’(

[

-‘- )mp ﬁl"'lﬂ

[Letiiude 25976867
Longitude E71.979517
Wiliiuge 57 Se27 m
eoyracy: 7357 m

(Teme- U5-30-2024 16002

wigaajon Ag paiamogd
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feara : 01.10.2024

(19)

lLetitude. 25.9275
fLongitude; 81.979756
Elevation: 115,21438'm
Accuracy. 10,2 m

ime: 10-01-2024 10:01
[Note: garden

Latitude: 25.92620

Longitude: 81.977764
levation: 115.271442m
cocuracy, 129 m

Time: 10-01-2024 10.08

we.ﬂoim

Accuracy: 21000 m
Time: 10-01-2024 1010
Note: garden
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ferer : 02.10.2024

atitude: 25.927613
Longilude; 81979285 g
Elevation: 113.2148 m T |
Accuracy: 108 m 2
Time: 10-02-2024 1144

Note: garden ; %

—e - WAk
Latitude: 25927163
Longitude: 81.979475
Elevation; 113.21t11m
Accuracy, 6.4 m -3
Time: 10-02-2024 11:44
Note: garden :

Ll
g y

atilude: 25 927061
.ongitude: 81.979191
Elevation: 109.91217 m

ccuracy. 145.9 m
Ime: 10-02-2024 11:42

ote; garden

(20)
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feias : 03.10.2024

* 7 Wk

LR

Lititude: 25927695
Longitude: 81,979662
Elevation: 113.21214 m
Accuftacy: 8.3 m

Time; 10-03-2024 1239
Note: garden

Latitude: 25 927561
{Longitude” B1.979675
Elevalion: 113.21424 m

%1.%22;5332;49 &

N

o

titude: 25.927303
pngitude: 81 979408
r: tion: 1162144 m

acy: 8.6 m
Time: 10-03-2024 12:52
Note: garden
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feties : 04.10.2024

POl
Latitude: 25 92802
Longitude 81.979785
Elevation' 11907430 m
Aceuracy: 80m
Time: 10-04-2024 0R:16
INote: garden

‘r'La‘li‘lude;Zﬁ 92750
Longitude: B1,979557
Elevation: 114.71245m
|Accuracy: 6.8 m

Time: 10-04-2024 08:26
INote: garden

itude: 2592775
gitude: 81.979712
evation: 131.01£182m
219.2 m

- 10-04-2024 08:16
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feier : 05.10.2024

Latitude: 25927475
Lonhgitude: 81070362
Elevation: 11321414 m
|JAccuracy: §1.4 m

Time: 10-05-2024 10:10
Nole: garden |

L

l—"'c-—it-“ - et
|Latitude; 25.927731
ILongitude: 81 979262
[Elevation: 113.21£10 m
tAccuracy: 11.6m
Time; 10-05-2024 10:12
|Note: garden

Latitude: 25.925498
Longitude: B1.979856 .
Elevatjon: 116.2126 m

Accuracy: 68.8m

Time; 10-05-2024 10:08 : 3
Note: garden B

(23)
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feies : 06.10.2024

Latlitude; 25927438

Longitude: 81.979517

[Elevation: 117.71813 m

Accuracy: 17.5 m

Time: 10-06-2024 12:02
ote: garden

5 7 -
Latitude; 25.927425
Longitude: 81.979218 -
\Elevaton: 117.71413 m
\Accuracy: 11.2m
|Time:710-06-2024 12:02
Nole: garden

.v’.\ s
| stitude; 25 924191,
Longitude: 81.97742
Elevation: 117.72412 m

Accuracy. 63.5m
Time: 10-06-2024 11:69
Nole: garden

(24 )
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ferias : 07.10.2024

1" : "t
Latitude: 25927518 e ok
Longitude: 81079467 ~ N~ 7 .
[Elevation: 113 2181Tm° ¥ T
th:uraqr. 251m e

ime: 10-07-2024 11:29
Note: garden g

Latitude: 25.926859
ongitude: 81.979139
Elevation: 113.21¢23m

Accuracy: 10.2m
\Time: 10-07-2024 11:27
\Note: garden

———
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fees : 08.10.2024

v

Latitude: 25920618
[Longitude: 81.980087
[Elevation: 116.19417 m
{Accuracy: 158 m
lﬂm& 10-08-2024 12:38
Note: garden

Latiude 25927248
ILongitude; 81979192
(Ahitude: 6.64200 m
JAccuracy. 64.5m
[Time: 10-08-2024 07:51
INote: garden  ~
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feias £ 09.10.2024

Latitude: 25 827542

_E.ongrlude. 81.979741 LA o ’

levation: 100 31436 m i ;
Accuracy: 21.0 m ’ a wa
Time: 10-09-2024 09:29 ih ¥
Note: garden o Lt =t '

Latitude: 25.926997
lLongitude; 81979223 _
[Elevation: 115.81¢9m
@ccuracy: 103 m
E:;et 10-09-2024 09:26
Note:garden.

titude: 25 926871
Longitude: 81.979153

Elevation: 115818 m
racy: 56.1 m
ime: 1009-2024 09:25

:garden

GIRLS
ot
i

SAKET GROUP 3¢ ¢ pyir2e
SANET GIRL § o7
WCORLD OF W OmeN 0y
_ AN Ao Pribend
jr | PG couss

Powered by MoteCam
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feies £ 10.10.2024

acy. 135m
ime: 10-10-2024 12:32
ote: garden

Latitude: 25.927119
Longitude: 81.979551
Elevation: 113.2147'm
Accuracy: 920 m
Time: 10-10-2024 123
iNote.garden - - -

| ‘ -
Lafilude: 2592675 i
[meﬁ 81.979933 .
ﬂ_emim: 11321219 m
' 9.0m
' ﬁ?w-zau 12:30
e: garden '
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feres :11.10.2024

L

Y
Btitude: 25.927167
ongitude: 81 979465
|Altitude: 52 2414 m
Weouracy: 9.9 m
Time:10-11-2024 1459
[Note, garden,

Latitude. 2592748
‘Longiude: 81979042
Elevation: 113.47474m
Accuracy. 3.7 m

Time: 10-11-2024 15.00
Note: garden r
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feias : 14.10.2024

e -
Latlude, 2592734
Longitude: 81.97962
[Elevation: 117.41234 m
lAccuracy. 8.0m
[Time: 10-14-2024 09:24

“l

|La1i1ude 25927257
ILongitude: 81.979162
|Ahtitude: 53.8434 m
lAccuracy: 9.5 m :
‘Time: 10-14-2024 09:22
\Note: garden
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femier : 15.10.2024

Latitude: 25 927208

[Longitude; 81,979308

‘Elevation: 113.41415 m

|Aceuracy: 8.2 m

erm: 10-15-2024 1216
ote: garden

e STOFENER
Latitude: 25.926947
lLongitude:- 81.979176
'Elevation: 11581+10m
ccuracy. 33.8m
ﬁime. 10-15-2024 12:09

Note: garden 5 s

f
ez )
—l

B M

|

ide; 26927525

tude: 87979662

lon: 109.3149 m £
‘Accuracy. 8.3 m e
Time: 10-15-2024 12:23
INote: garden
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o

IN THE
E HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A2

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 1/w S. 25,26 &28 of NGT Act 2010)

IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:
Saket Girls Pg College
..... APPLICANT
Versus
State of Uttar Pradesh & Ors
..... RESPONDENTS

A copy of the Resolution passed by the Managing Committee

forming a Loss Assessment Committee %—/
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IN'THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A3

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:
Saket Girls Pg College
..... APPLICANT
_Versus
State of Uttar Pradesh & Ors
..... RESPONDENTS

A Loss assessment report of College Infrastructure Resources
(Excluding Structural Damages) prepared by Loss Assessment

committee ?'

B T, e T e T O e
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ILatitude: 25926821
'Longitude: 81.979026
'Elevation: 116.2142 m
lAccuracy: 18.6 m

Time: 10-03-2024 12:33
Note: garden

i

{Longitude: 81.979154
IElevation: 116.21215m
\Accuracy: 7.0 m

Mime: 10-03-2024 12:34
iNote: garden

S TR ST TSy LT e T e A

Latitude: 25.927031
Longitude: 81 97918
Elevation: 113.21+31 m
Accuracy: 11.8m

Time: 10-03-2024 12:36
Note: garden

SPin
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stitude: 25.027303
ongitude: 81 070408

JACCUracy. 8 6m
ime: 10-03-2024 1252
ote: garden

DN~
NSO

Longitude 81979133
Elevation: 11711242 m
Accuracy: 10.2 m
Time: 10-03-202412:36
MNote: garden

PO 2
Latitude 25.92695 : r;{ég 73 i I
Longitude: 81979168 e i A ) 1 ),
Elevation: 116.214¢5m : pr M < L : i o
Accuracy: 11.7m e zhe é e o
Time: 10-03-2024 12:34 < W : o %E
Note: garden ’ ar? Powsred by NoreCam .
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Latitude: 25.927126
Longitude: 81.979498
Elevation: 117.1142 m :
Accuracy: 141 m A
Ll;bme: 10-05-2024 1213

Ole; garden

| S e -
iLatitude: 25.927123
Longrtude: 81.9795,
ftitude; 53.5¢2 m
ccuracy: 181 m
ime; 10-05-2024 12:13
ote:-garden 1 b EERNCNES

Latitude: 25.926615
Longitude: 81.978936
levation: 117.11¢2 m
Accuracy: 8.6 m
ime: 10-05:2024 1214
INote; garden
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Latitude: 25926833
Longitude: B1.979214
Elevation: 116 81415 m
ecuracy: 87.6 m
Time: 10-05-2024 1213
Mate: garden

Time: 10-06-2024 14:56
INote: garden

R _ @\ R}d-;\]?;.r .%’:—. e %Zﬁ_. M o



Latitude: 25927283
ongitude: 81.9708481
Elevation: 117.1142 m
me. 10-06-2024 14:57 RS ' ; joteC
Note:garden ~ ~  [FEE—-" B ; Pf,%;wff'f by NoteCam

X

atitude: 25.925815
ongitude: 81.97881
Flevation: 116.8124 m
Accuracy- 440m
e: 10-06-2024 14:57

ote: garden

lLatitude: 25927939

Longitude; 81.978294

Elevation: 117.11450 m

Accuracy; 14.2 m

Time: 10-06-2024 15:01 o

Note: garden f e

,ﬁ @J\ Gramiea ‘?”’ = ” l‘




(38-F)

ILatitude: 25,926682
Longitude: 81978964
Altitude: 53 5+4 m
‘Accuracy: 45.6 m

Time: 10-06-2024 14:59
Note: garden

Longitude: 81.979013
[Elevation: 117.1125m
\Accuracy: 56.1 m
[Time: 10-06-2024 14:59
INote: garden

congms _-

Elevation: 116.21514 m

hccurscy. 82.5 m

w%&m 14:56
: garden

ﬁ/ @ e e "ﬁ" @— M
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(28-G)

585

racy
[Time: 10-06-2024 15:01
|Note: garden

Latitude: 25.927348
Longitude: 81.977933
Elevalion: 113.21£19m

Accuracy; 25.5m
Time: 10-06-2024 15:01

Note: garden
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wregejon Aq paismod

Latitude; 25.926653
ongitude: 81.978945
Elevation: 117.11¢4 m

. /. |Accuracy: 125.5m
S /O 7;0}) ime; 10-06-2024 15:00

Note: garden
o ey O %1(\;‘\\|§:r
g"EfFM}' A

@W

weyajoN Aq paiamod

Powered by NoteCam
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e

Latitude: 25926558
Longitude: 81.979075
Altitude: 53.6+2 m
Accuracy: 321 m

Time: 10-15-2024 13:26
Note: garden

raes . | 44 5 3 & .
Latitude: 25926446 - § 1 o - |
Longitude: 81,879236 ! p : e = il ;
Elevation; 116.7124 m ‘e ¢ - el |

Accuracy: 34.4 m i o
Time: 10-15-2024 1m
Note: garden i

I g ey WU
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A4

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w 8. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT
Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

A copy of the Resolution passed by the Managing Committee
forming a Loss Assessment Committee ﬁ/
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To,

The Director,

Motilal Nehru National Institute of Technology (MNNIT Allahabad),
Prayagraj — 211004, Uttar Pradesh

Subject: Request for Comprehensive Survey, Analysis, and Loss Assessment for Saket Girls’ PG College,
I Pratapgarh

Respected Sir,

| hope this letter finds you in good health. [ am writing on behalfof Saket Girls’ PG College, Pratapgarh,
which is currently facing significant environmental and infrastructural challenges due to continuous waterlogging
since past five years, caused by the inflow of polluted drain water into the campus. This persistent issue has
severely impacted our college’s infrastructure, leading to widespread damage, including cracks in buildings
and foundation instability, while also posing serious health risks to students, faculty, and staff.

In addition to the structural damage, the waterlogging has caused environmental degradation across our

campus. Our rainwater harvesting systems have been rendered ineffective, groundwater contamination

has affected the functionality of submersible pumps and septic tanks, and the prolonged stagnation of
polluted water has severely damaged the campus’s flora and fauna. This environmental imbalance has not
only affected the biodiversity of the campus but has also escalated the health risks due to stagnant water.

The gravity of the situation prompted proceedings before the Hon’ble National Green Tribunal (NGT).
Recognizing the severity of the damage, the NGT has directed a comprehensive loss assessment to
quantify the extent of the damages for determining appropriate remedial actions and reparation. In hght of
these directives, we are reaching out to MNNIT Allahabad, given your institution’s expertise and strong

reputation il conducting technical assessments and environmental studies.

We respectfully request MNNIT Allahabad to conduct a detailed survey, analysis, and loss assessment,

addressing the following areas:
1. Comprehensive structural damage assessment of buildings and infrastructure,

Contact us : (05342) 223769, 220254, 221002, 221003, 221004, 221005, 221006,
221012, 221014, 221016, 221031
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2. Impact on ramwater harvesting systems, groundwater contamination, and functionality of submersible pumps
and septic tanks.

3. Evaluation of financial losses due to disruptions in academic activities.

4. Examination of health risks from water contamination and stégnant water.

5. Damage to the campus’s flora, fauna, and overall environmental degradation.

6. Assessment of emergency mitigation costs and proposals for future restoration.

To assist in your evaluation, we are annexing photographs of the campus that illustrate the extent of the damage
for your reference.

The findings from this assessment will be critical in guiding the necessary restoration efforts and ensuring compliance
with the Tribunal s directives. Given the urgency of the situation, we would be grateful if MNNIT Allahabad
could prionitize this request and provide its expert evaluation at the earliest convenience.

We remain committed to facilitating the assessment process and are hopeful that MNNIT s expertise will
provide valuable msights that can lead to a swift resolution of the issues. Should you require any further information
or clarifications, please do not hesitate to contact us.

Thank you for your time and consideration. We look forward to your positive response and support in this
crucial matter.

Yours sincerely,

i

Dr. Nilima Srivastava

Principal

Saket Gurls’ PG College, Pratapgarh
9838107210

Adnun@nSaket Education

Enclosures:

1. Photographs of the affected campus areas.

Contact us : (05342) 223769, 220254, 221002, 221003, 221004 221005, 221006,
221012, 221014, 221016, 221031
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Department of Civil Englneering
Motilal Nehru Natlonal Institute of Technology Allahabad
Prayagraj-211004, India

g | LA ICED/ R&C/ 2024-25 e,
srwrAT FTST | Proforma Involce

@fﬂﬂ'!Tc,

Dr. Nilima Srivastava
Principle

Saket Girls PG College
Pratapgarh

Fanff st wriw,/ Client Letter No.Nil Dated 21-09-2024 -
F FT AT/ Type of Work :Assessment of struclural damages and overall degradation of the college buildings due o submergence

fomftr safer oot s/ Allotted Dept. Consultancy No.: 288 == / Dated: 26/09/2024

B ‘ fRory qTAT/ 7T/ et ‘
S.No. | Description Quantiy | Rale(®) | Amﬂuﬂ'm-._i
1 Comprehensive structural damage assessment of buildings and - = 5,00,000/- -i
| infrastructures " 1
2 Assessment of impact on rainwater harvesting system, gmupd water _ . 2,00,000/- |
contamination and functionality of submerge pumps and septic tank |
3 Examination of health risks from water contamination and stagnant - . 50,000/~ |
L | water i
4 Assessment of Damage to the campus's flora fauna and overall . . 50,000/- .
| environmental degradation |
| 5 Assessr_nent of emergency mitigation costs and proposal for future . . 2.00,000/-
! restoration
‘ 0T [ Total (2) 1000000 |
T W AW oaw ) 180000 |
_ . GST {18 %)
! TN A / Grand Total 11,80,000/-
L - : L]
< T (s A) / Grand Tolal (in words): Eleven Lakh Eighty Thousand Only.
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1. T SeregifaE a3 (IMPS / NEFT / RIGS) ¥ wmaw & @t wear: 77660100018021, Ty strear a7 Ay
. : . ‘ AT Dea R & | i
BARBOVIMNRE, AT THC I, 4% A 2 § sifw aztay, MNNlemﬁ&mmw@qmw;;m;;m:g ;:Ca,;
(R & C), MNNIT Allahabad ¥ a1 % g7 / The payment should be made through electronic transaction (IMPS/ NEFT/ RTGS) in Account No.-
LoH0018021, Account Holder Name: Dean (RAC), IFSC: BARBOVIMNRE, Acoor 'ype: Saving, Bank & Branch: Bank of Baroda. MNNL
Allahabad of through Draft / Cheque in favour of Dean (R&C), MNNIT Allahabad, " ° dail
2 HEaT | Instilue 1 GSTIN: "09AAAJM1116B2ZR"

in advance is required for the Commencement of Consultancy/ testing

1 /No TDS be deducted from the charged amouny
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